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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

O.A. No. 462 of 1996 ///

Wedmesday, this the 17th day of april, 1996

CORAM

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR VICE CHAIRMAN

HON'BLE MR P V VENKATAKRI SHNAN, ADMINISTRATIVE MEMBER

'P. Mohammedkoya,

Publicity Officer,
Union Territory of Lakshadweep,
Kavarathi.

(Now on temporary duty as Liaison Officer

at New Delhi). ... Applicant
By Advocate Mr P. Saﬁthoshkumar.

vs

1. ‘Union of India fepresented
by the Secretary,
Ministry of Home Affairs, New Delhi.

2.  The Administrator,
" Union Territory of Lakshadweep,
Kavarathi.

3. The Information Officer,
' Information & Publicity Department,
Union Territory of Lakohadweep,
. Kavarathi.

4., V.V. Abdul Rasheed,
Press Manager & Ex-Officio Director,
- Information and Broadcasting,
Union Territory of Lakshadweep,
Kavarathi. :

5. Senior Publicity Officer,

Information & Publicity Department,

Union Territory of Lakshadweep,

Minicoy. ..+ Respondents
By advocate Ms. Beena for Advocate Mr MVS Nampoothiri.

The application having been heard on 17th April 1996,
the Tribunal on the same day delivered the following:

ORDER

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

aApplicant seeks a declaration that the post of

 Publicity Officer under the Information and Broadcasting

Department (sic), Kavarathi cannot be shifted. We do not
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propose to go into the merits of the matter as &-3

- representation in this behalf is pending before

respondent-administrator. Respondent~ Administrator
will consider the representation, and pass appropriate
orders thereon. Status quo as on today will be
maintained till a~decision is takeh as aforesaid, and

the matter will thereafter be governed by the decision

. to be taken by the second respondent.

2. Application is disposed of as aforesaid.

NO costs.,

Dated the 17th april, 1996.
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P V VENKATAKRISHNAN CHETTUR SANKARAN NAIR (J),

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Anneiéﬁ%"ﬁé3;1;;gue copy of the representation
T dated 21,11.95 of the applicant
to the 2nd respondent,



